
CF.NTRL ADMINITRTTVE TRIBUNAL 
CITTTACK BENCH, CUTThCK 

ORTGTNAL APPLTCATTON N0.278 OF 1998 
Cuttack this the 24th day of November, 1999 

Jhumar Baral 	 pplicant(s) 

-Versus- 

TInion of India & Others 	 Respondent(s) 

(FOR TNTRUCTION5) 

Whether it he referred to reporters or not ? 

Whether it he circulated to all the Benches of the 
Central Administrative Tribunal or not ? 

A  1 M'OIAJ~I 

VTCE- rR1 1 

L .- 2•11 

(G . NARIMHAM) 
MFMBER( JUDICIAL) 
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CENTRAL ADMTNTSTRATTVF TRJBUNL, 
CtITThCK BENCH, CUTTACT( 

ORIGINAL APPLTCATTON NO. 228 OF 1998 
Cuttack this the 2Ath day of November, 1999 

CORAM: 

THE HON'BLF $HRI SOMN4TH SOM, VICE-CHAIRMAN 
AND 

THE HON'BLE SHRI G.NARAIMHAM, MEMBER(JUDICJAL) 

Jhumar Baral, aged 5fl years 
/o. Late Basanta 
At: Mahadia, P0: Beiapada 
Via: Godasila, Dist: Dhenkanal 

Applicant 

By the Advocates 	: 	M/s.B.K.Sahoo 
S .B.Mishra 
K. C. Sahoo 

-Versus- 

Union of india, represented by the 
General Manager, .P.Railway, 
Garden Reach, Calcutta-L1 3 

Chief Personnel Officer 
(R/P), S.F.Railway, 
Garden Reach, Calcutta-a3 

Divisional Railway Manager, 
S.E.Railway, Khurda Road, 
Khurda 

Respondents 

By the advocates 	: 	Mr.R.C.Rath, 
ddl.Standing Counsel 

(Railways) 



2 

ORDER 

MR.G.NARSIMHAM, MEMBER(JITDTCTPL): Heard qhri B.K.ahoo, 

learned counsel for the applicant and Shri R.C.Rath, 

learned Addl.Standing Counsel appearing for the 

Respondents. 

This is a case for compassionate appointment of 

the son of the applicant, a widow, whose husband died on 

8..1990, while serving in the Railways as casual labourer 

with temporary status (C.P.C.Gangman). Application for 

compassionate appointment was forwarded to the Chief 

Personnel Officer, ..Railways, Garden Reach, Calcutta 

with necessary recommendation by the Divisional Railway 

Manager, ..Railway, Khurda Road on the ground that 

General Manager (Res.l) is the competent authority to deal 

* 

	

	 with the matter vide \nnexure-3 dated 13.1fl.1-993. hri 

Rath for the railways submits that this letter dated 

13.10.1993 is till lying unc1isposed of at the Railway 

T-]eadquarters, Garden Reach, Calcutta as mentioned in 

Para-8 of the counter. 

We, therefore, direct Res.l and 2 to take a 

decision on the letter dated 1-3.10.1q93 under Annexure-3 

within a period of 60(ixty) days from the date of receipt 

of this order under intimation to the applicant. Tn case 

the applicant is aggrieved with the decision of Res.1 and 

2, she is at liberty to approach the Tribunal. 

The application, with the above direction as above 

is disposed of, but no order as to costs. 

(IW 	 (G . NPRA IMHM) 
VTCE-CHr 	 MEMBER(JUDICTAL) 

B. K. EHOO 


